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The 27" May 2022
S.0. 90 dated the 27™ May 2022--In exercise of the powers conferred by section 8(1)
of the Banning of Unregulated Deposit Schemes Act, 2019,the Government of Bihar, in
consultation with the High Court of Judicature at Patna,hereby constitutes the Court of District and
Sessions Judge of each judgeship as a designated Court for the trial of cases under the Banning of
Unregulated Deposit Schemes Act, 2019;
(a) The local jurisdiction of these Courts shall be the territorial jurisdiction of the
concerned judgeship;
(b) This notification shall come into force with effect from the date of its publication
in the Official Gazette.
(No.-A/Act-06/2019/4779/J.)
By Order of the Governor of Bihar,
Rudra Prakash Mishra,
Secretary to the Government.
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